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Title: Called the attention of the Minister of Home Affairs to the situation arising out of reported burning of
some tribal women and children in Nikhrel village in Purnea District of Bihar on 14th December, 1998 and the
action taken by the government in regard thereto.

12.13 hrs.
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>THE MINISTER OF HOME AFFAIRS (SHRI L.K. ADVANI): As per the report received from the State
Government, there was a dispute about a piece of land at village Gogar Istambrar under Baisi Sub-Division of
Purnea district, Bihar. One Mussawar Mian was the land holder of the said land, but it was cultivated by some
Adivasis on tenancy basis. About one and a half years back, the land owner announced that he had obtained a
decree in his favour from the hon. High Court by which the sikmi or tenancy right of the Adivasis was
abolished. On the 13th December, 1998, the land holder sent his tractor to plough the land. The tractor driver
was reportedly killed by the Adivasis and the tractor was set on fire and the body of the tractor driver was
thrown into the fire. Angered by the killing of the tractor driver, a big mob of villagers belonging to the minority
community came with arms and set fire to 59 huts belonging to the Adivasis of the villages of Kamladih,
Koyala, Bhakri Tola and Chanabri Ban in Purnea district. Six Adivasis, including three children, were killed and
eight people were injured.

The district administration reached the place of occurrence and brought the fire under control. Raids were
launched to nab the killers. Ten persons including Mussawar Mian have been arrested so far. The State
Government has sanctioned Rs.1 lakh to the next of kin of each of the deceased. This is apart from relief by way
of free ration, polythene and blankets.

Four static armed pickets and two patrolling parties along with a Magistrate have been deployed in the area. The
situation is under control.

... (Interruptions)
MR. SPEAKER: Madam, they have given notices. I will allow you later and not now.
... (Interruptions)

SHRI P.C. THOMAS (MUVATTUPUZHA): Sir, I have given a notice for raising a privilege issue. ...
(Interruptions)

MR. SPEAKER: Not now please. Shri Ram Vilas Paswan.
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MR. DEPUTY-SPEAKER: Shri Ram Vilas Paswan, Please confine your speech to the subject. You are not
confining your speech to the topic. That is why there were so many interruptions.

... (Interruptions)
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MR. DEPUTY-SPEAKER: Shri Paswan, you will have to confine to your subject.

... (Interruptions)



SHRI RAM VILAS PASWAN : Sir, you have been my friend since 1977. Your name and mine used to appear
for Calling Attention not once but hundreds of times. If there is any atrocity on Scheduled Tribes, it is a matter
concerning the Indian Constitution. This is not a State subject... (Interruptions).

MR. DEPUTY-SPEAKER: Shri Paswan, I think, you have misunderstood me.

SHRI RAM VILAS PASWAN : Sir, if you do not want, [ will not ask any supplementary. Whatever the Home
Minister has said, that is sufficient. [ withdraw my question. Please proceed on other items. I do not want to raise
any controversy... (Interruptions). I have not gone outside the purview of discussion.

MR. DEPUTY-SPEAKER: The question is with regard to burning of tribals in Purnea.

SHRI RAM VILAS PASWAN : Sir, not only the tribals, but the Muslims have also been burnt. That is why, I am
raising this issue. This arises from the Home Minister's statement.
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MR. DEPUTY-SPEAKER: Shri Fatmi, I cannot permit you. Under Rule 197, you have to give notice.

SHRI MOHAMMAD ALI ASHRAF FATMI (DARBHANGA): Sir, [ want to put before the House only a few
words.

I will take only two minutes, not more than that...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Fatmi, If I have to give permission to you, then I have to give permission to her.
So, you cannot speak now.

... (Interruptions)

PROF. RITA VERMA (DHANBAD): Sir, | just want to say something. I raised this matter in Parliament...
(Interruptions)



MR. DEPUTY-SPEAKER: Shri Fatmi, under Calling Attention, you cannot have a discussion. I cannot give
permission to you now. I think there is no precedent.

... (Interruptions)

MR. DEPUTY-SPEAKER: Is there any precedent? I do not think there is any precedent.
... (Interruptions)

MR. DEPUTY-SPEAKER: There is no precedent.

... (Interruptions)
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MR. DEPUTY-SPEAKER: I am sorry. Nothing will go on record.
(Interruptions)*

MR. DEPUTY-SPEAKER: The hon. Home Minister to reply now.
... (Interruptions)

MR. DEPUTY-SPEAKER: You cannot do like that. Please understand me. I cannot make 1t a discussion now
under Calling Attention. You are raising it. Prof. Rita Verma is raising it. Shri Shastri is raising it. So many other
Members are there. The rule regarding Calling Attention specifically says that this cannot be a matter for
discussion. What can I do? You should have given the notice earlier.

The hon. Minister to give the reply now.

* Not Recorded.
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MOTION RE: EIGHTH REPORT OF BUSINESS ADVISORY COMMITTEE THE MINISTER OF
PARLIAMENTARY AFFAIRS AND MINISTER OF TOURISM (SHRI MADAN LAL KHURANA): Sir, I beg
to move:

"That this House do agree with the Eighth Report of the Business Advisory Committee presented to the House
on the 18th December, 1998."

MR. DEPUTY-SPEAKER: The question is:

"That this House do agree with the Eighth Report of the Business Advisory Committee presented to the House
on the 18th December, 1998."

The motion was adopted.



SHRI I.K. GUJIRAL (JALANDHAR): I am not questioning the Report. I only want one clarification. Since I
have not seen the Report, my ignorance may be excused. I hope, the Report provides that tomorrow we are
going to discuss the Foreign Policy.
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